IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL
CUTTACK BENCH CUTTACK

Original Application No. 35 of 1994

Date of Decision: 31.1.1994

Balabhadra Sethi Applicant
Versus
Union of Indie & Others Respondentx
(FOR INSTRUCT IONS)
1. Whether it be referred to reporters or not 2 A0

2. Whether it be circulated to all the Benches of the AT
Central Administrative Tribunals or not 2
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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH CUTTACK

Original Application No. 35 of 1994
Date of Decisions 31.1.1994

Balabhadra Sethi Applicant
Versus
Union of India & Others Respondents
For the applicant M/s .Deepak Mishra
) ReN,Naik,
A DDeo,
B.,S .Tripathy,
P.Panga,D.K.,Sahy,
Advocates
For the respondents Mr .Akhaya Mishra
. Standing Counsel
(Central)
C ORA Ms

THE HONOURABLE MR.K.P, ACHARYA, VICE . CHAIRMAN
AND
- THE HONOURABLE m;H,RAJEmRA PRASAD , MEMEER (ADMN)
_JUDGMENT

M JK,P,ACHARYA,VICE-CHAIRMANs The petitioner is said to be serving
in Kalapathar Branch Office as Extra Departmental Mail
Carrier for the last 10 years as stated by the petitioner
through his counsel. It was further told to us that the
regular selection process has started and the employment
exchange has spdnsored names of certain ¢andj,g§tes

including the petitioner. The competent guthority may

consider the case of all the candidates sponsored by the
employment exch3nge and whoever is found to be suitable,
appointment order be issued in his/her favour and selection
process must be completed within 30 days from the date

L/Of receipt of a copy of the judgment., We hope ang trust,
A
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the experience gained by the petitioner will be given
due weightage, Thus the application is accordingly
disposed of. No costs,

2 This order is passed after hearing
Mr.B.S.Tripathy, learned counsel for the petitioner and
Mr,Akhay2 Mishra, learned Standing Counsel,
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Central Administrative Tribunal
Cuttack Bench Cuttack
dated the 31 0101994/ B.K.Sahoo




